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CENI'RAL A0.-1INISTnATIVE TRIBUNAL 

ALLAHA9AJ 13'SN:H, ALL/\HABAD . 

Allahabad th i s the 27th day of April, 2 004 . 

o ripina l Appl icati on no . 127 5 of 1998~ 

Hon ' b l e 11r. Just i c e 3 . R . Singh, Vi c e-cha irman . 

Hon ' b le Mr. O. R. Tiwa ri, Member- A . 

Mohd. I smail, S/o Sri Noor Mohammad. 

Compres sor Attenda nt Pump . t1ilitary Farm, Ag ra • 

•••••••• Applicant 

counsel for the a pplica nt :- Sri V.P . Shukla 

V E R S U S ------
1. Union of India through the Dy . Director Gene r al, 

Military Fa rm, Army Hea d q uarters , f)HG Branch, 

R .K. Puram, New Delhi. 

2. Director of Hilita ry Fa rms, 

Head Quarters central command, Lucknow. 

3. Officer-in-cha rg, Military Fa rms Records, 

Delhi Cantt. Delhi. 

• ••••••• Re s p o nd ents 

c o unsel for the re s p o ndents :- Sri s. Chaturvedi 

0 R 0 E R -----
By Hon'bl e t1r. Jus t ice S.R. Singh, vc . 
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List has been revised. None appears for the parties. 

\'Je have perused the pleadings and the docwnents available on 

record. 

2. By the i mpugned order dated 07.07.1998 the applicant 

\'la s transferred from Military Farm , Agra to Military Fann. 

Oeema.pur fer permanant duty . Alengwith the applicant •ne 

Sri A . K. Sharma \fras transferred £rem Military Fann, Ag ra te 

J1ilitary Farm, Bareilly. The service beoks were also forwarded 

to the releva nt authority. The other impugned order dated 

28.09.1998 is mevement order-cum-casualty repert . In the 

facts and circumstances, by efflux ef time~e O .A has 

become infructuous and is dismi s sed accordingly. 
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